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15.1-19297 Mr. Hawa, 3ingh, Brisf-holder for

Mr. V.S.Gurjar, coansel for the sppliciants in the MA
(0ffizial respondents in the <)

Mr. K.L.Thawani_, coundzl for the respondent in MA
(apprlicant in the CA) |

In this Misc. Application, the Unicon of India
anl other official respondents in A Na. 31/95, have
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~ orays] that £ 13 i ’
pray further two months' time may be granted

“

to the officlal respondents in the 04 to coamply with
the directions issusd by the Tribunal in €& 0o, 81,795

- ’
Bhag Chand vs mion of India ani Crs., wh ich was

dizposzd of by order dated 20-98-95,

2 -he aferasais
2. By thz afcresaill order dated 20-9%=93, the

M’»@.}ML official responlents in the 04 were dirscted to
comzly with the directions of the Tribunal within
27, i/*;‘P a perinsd of three months from the Jdate of receipt
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of a copy of the order. Thiz M haé men £iled on
3-1=97. In the ,circumst.an«:es, further
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28th FPebruary, 97 is grantzd to the 2££i2ial respon-
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nts in the 0A to conply with the Jdirect ions

Tribunal. The MA stanlz disposzd of.
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